
THE WILD LIFE (PROTECTION) AMENDMENT ACT, 1993 

No. 26 OF 1993 

An Act furthkr to amend the Wild Life (Protection) Act, 1972. 

Bn it enacted by Parliament Sa the Forty-fourth Year of the Republic 
of India &rri '~QUQWS: - 

Short 1, (I) This Act may h cdled the Wild Ei& (Protection) Awaendment 
title anal ' M, 1998. 
com- 
mence- (2) It shall be deemed to have come h t o  force on the 4th day of 
men%. Aupst8 19682. 

Amemd- 1. En the Wild Life (Proktiom) Act, 1972 (hereinafkrl.referred to as 
merit of the principal Act), in the proviso to sub-section (I) of section 38H, for 
sectioa 
38K the words "six months from the date of such comemernent", the war& 

"eight- m a n h  from the date of suck, commenwrnent'~ shall Be sbabti- 
Bantea 

Reped 5. (I) The Wild Life (Protection) Amenbent Ordinance, 1993 is 
and beraby rewded. 
saving. 

(2,) :)ot.wLths$mding ~uch  repeal, anything done or any action taken 
m d e ~  eha prindpd Act, ao amended by the said Gdinance, shall be deem. 
4 &, have beep done QP tekep under the principal Act, aa amended by 
Ws Act. I "5 8 
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